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3. Irrigation & CAD Department, Telangana 
Rep. by its Principle Secretary 
J-Block, 6th floor, Room No. 623, 
Secretariat Road, Opp. BRKR Building, 
Hyderabad, Telangana 500022 
Mail: enc_major@yahoo.co.in 
Phone: 04023450436 

4. Godavari River Management Board 
Rep. by its Member Secretary 
Government of India, Ministry of Water Resources 
5th floor, Jalasoudha, Errum Manzil, 
Hyderabad, Telangana - 500082 
Mail: membersecretary-grmb@gov.in 
Phone: 04023301858 

5. Telangana State Pollution Control Board 
Rep. by its Member Secretary, 
A-3, ParyavaranBhavan 
Sanath Nagar Industrial Estate 
Sanat Nagar, Hyderabad - 500018 
Mail: ms-tspcb@telangana.gov.in 
Mobile: 04023887600 

... Respondents 
V 

ru::P\."< BY THE SPECIAL CHIEF SECRETARY TO GOVERNMENT 
IRRIGATION & CAD DEPARTMENT, TELANGANA & RESPONDENT No. 3. 

1. I, Dr Rajat Kumar IAS, Special Chief Secretary, Irrigation & CAD 

Department, Government of Telangana and Respondent No. 3, 

herein submit the following report as per the orders of the Hon'ble 

NGT. 

2. I submit that, to ensure uninterrupted power supply to various lift 

irrigation schemes the Government of Telangana, explored various 

options for harnessing power generation opportunities along the 

River Godavari. In line with this vision, the Sitamma Sagar Multi­

Purpose Project (SSMPP) was conceived with a primary objective of 

power generation and the provision of irrigation water through 

Sita Rama Lift Irrigation Project (SRLIP), by constructing a barrage 

' Depo~ 
Special Chief Secretary to Govl. 

Irrigation & CAD Oepa~tment 
Te,langc1nc1 Se~rc:>i 'lnat . 
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From 

GOVERNMENT OF TELANGANA 

Special Chief Secretary, 
Irrigation & CAD Department, 
Telangana Secretariat, 
Hyderabad 

Sir, 

IRRIGATION AND CAD DEPARTMENT 

Letter No. 6 o|Pcl20l3 

notice. 

To 

Shri. Yogendra Pal Singh, 
Scientist E', LA Division, 

MoEF&CC, Indira Paryavaran Bhavan, 
2nd floor, Vayu Wing, 
Aliganj, Jor Bagh Road, 
New Delhi - 110 003 
e-Mail: yogendra78@nic.in 

Sub:- Sitamma Sagar Multi-Purpose Project - Show Cause Notice under 
Section 5 of the Environmental (Protection) Act, 1986 - Clarifications 
- Submitted - Reg. 

Ref:- 1. Minutes of 23rd EAC meeting held on 28.01.2022 
2. Minutes of 28th EAC meeting held on 31.05.2022 

Dt26.09.2023. 

3. MoEF&&CC, I.A. Division, F. No. J-12011/ 03/ 2022-IA.I (R) Dt: 
29.06.2022 

4. Member Secretary, GRMB Lr. No. B/12022/ 1/ 2021/ Admin/ 
Vol.2/ 3766-3770, Dt: 20.12.2021 
5. Project Appraisal (South) Directorate, CWC, New Delhi File No. T 
28042/ 1/ 2021-PA(S) DTE, Dt: 25.11.2022 

** 

6. Chief Engineer, Irigation, Kothagudem Lr No. CE/ I/ KTGM/ 
DCE/ DEE2/ AE/ SRLIP/ DPR/ 83, Dt: 27.01.2023 
7. Hon'ble NGT orders in the matter of O.A No. 27 of 2023 (SZ) 
8. MoEF8&CC, L.A Division F. No. L-1101l1/ 05/ 2023 - ILA.I (RV), Dt: 

05.09.2023 received on 12.09.2023 

Anent to the subject matter, vide reference gh cited, MoEF&CC has 
communicated show cause notice to Irrigation & CAD Department, State of 
Telangana represented by the Special Chief Secretary, for violation of EIA 
Notification, 2006, in case of Sitamma Sagar Multi-Purpose Project (SSMPP). 
This is received on 12.09.2023. 

In this context, the following clarification is submitted to the show cause 

It is to inform that the proposal of Sitamma Sagar Multi-Prpose Project 
(SSMPP) was presented in the 23rd Expert Appraisal Committee (EAC) meeting 
held on 28.01.2022 and the EAC has deferred the proposal and asked to 
"Clarify that proposal is fresh or amendment / modification of granted EC on 
07.01.2019 for Sita Rama Lift Irrigation Project" and requested for factual status 
report of the project from regional office, MoEF&CC. 

Accordingly, Dr. E.A Lenin, Scientist - C, from the Regional Office, Ministry 
Of Environmental and Forests & Climate Change (MOEF & CC), Government of 

India, Hyderabad has inspected the site on 24.02.2022 and submitted a report. 
It is to note that in his report he mentioned that as per Project proponent the 
proposed construction of a barrage is the expansion of the Sita Rama Lift 
Irrigation Project (SRLIP) for which Environmental Clearance (EC) was already 
granted by MoEF&CC on 07.01.2019 |Annexure - 1]. 

Subsequently, proposal was submitted to the MoEF&CC on 7.05.2022 for 
amendment / mnodification to the EC already granted to SRLIP. The proposal 
was considered in the 28th EAC held on 31.05.2022 and �recommended for 
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grant of Standard Term of Reference (ToR) to Sitamma Sagar Multi-Pupose 
Project (SSMPP) (320 MW && CCA 2.73 Lakh Ha)", It is pertinent to note that CCA 
of 2.73 Lakh Ha mentioned against SSMPP is of SRLIP and there is no direct 
ayacut under SSMPP. Further, it is also stated in 28th EAC minutes that "t 
was noted that PP has requested for amending the Existing EC, but EAC was of 
the view that since 320 MW electricits generation component would be added in 
the existing project, detailed assessment of possible environmental and social 
concerns is required." [Annexure-2] 

Further, in the ToR communicated vide reference 3rd cited above, in para 
8, it is mentioned for conducting EIA study for SSMPP (320 MW). It may be 
noted that the CCA of 2.73 Lakh as mentioned in 28th EAC minutes is not 

mentioned in ToR. [Annexure -3], hence the Project Proponent of the opinion 
that, EAC has accepted the proposal as expansion of the SRLIP. 

Subsequently, ElA & EMP studies are completed in accordance with ToR 
and the same was furnished to Telangana State Pollution Control Board 
[TSPCB] for conducting public hearing. Public hearing was completed on 
14.06.2023 at Aswapuram (V&M), Bhadradri Kothagudem and its minutes are 
already communicated to MoEF&CC, final EIA & EMP report is prepared and it 
will be submitted to MOEF&CC once the necessary clearance from the 
Department of Atomic Energy is obtained regarding Heavy Water Plant 
Manuguru (HWPM). 

Further, CWC, vide reference 5th cited, has requested the project 
proponent to submit the consolidated DPR of SLRIP and SSMPP (Annexure-4 
and the same was submitted vide reference 6th cited and so far, the following 
clearances are already obtained from CwC for the consolidated DPR. 

> Hydrology clearance obtained on 03.04.2023 for 67.05 TMC 
> MoTA clearance obtained on 23.05.2023 
> CSMRS clearance obtained on 05.06.2023 
> Ground water clearance from CGWB obtained on 19.06.2023 

> Irigation Planning (IP) clearance obtained on 06.07.2023 
> Inter-State matters (ISM) clearance obtained on 06.07.2023 
> CEA clearance for installed capacity of 282.8MW on 04.08.2023 

> E&M BoQ approval from CEA on 16.08.2023 
> Feasibility report by TS Transco for evacuation line on 05.09.2023 

> Cost estimate of E&M works of SSMPP on 15.09.2023 

It is to inform that two more clearances i.e Cost estimate and B.C ratio 

of the consolidated DPR of SLRIP and SSMPP are under process at CWC, as 
soon as the these two clearances are received, the DPR will be placed before 

TAC for its final approval. 
Meanwhile, OA 27/2023 filed by Sri Tellam Naresh & others before 

Honble NGT SZ Chennai on 08.03.2023, accordingly Hon 'ble NGT directed the 

Project Proponent who is respondent 3, vide its order dated 24.03.2023 to stop 

the project forthwith. However Hon'ble NGT made it clear that in the event the 

project proponent had obtained the Environmental Clearance, it is open for himn to 

continue the project. " 

Accordingly, In obedience with Hon ble NGT order, all the works were 

stopped and an Interim Application (IA) No. 52 of 2023 was filed before the 

Hon'ble NGT for vacating the stay order and for dismissing the 0.A, with a plea 
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that only works pertaining to barrage were commenced, which is at starting 
point of SRLIP for which all the necessary statutory clearances including EC 

were already obtained and no works related to power house were commenced. 

However, The Hon 'ble NGT on 26.04.2023 reiterated the previous order 
and directed to proceed with the work only after obtaining EC. Also in it's 
another order dated 23.05.2023, based on the copy of the complaint of the 
applicant to the Union Ministry of MOEF & CC dated 21.04.2023, Hon'ble NGT 
asked the Regional Director, IRO of MOEF&CC and one Senior Engineer of 
GRMB not less than the rank of Superintending Engineer to cause an 
inspection to the project site and file a detailed report as to the construction 
made by Respondent no 3 after the interim order passed by the Tribunal. 

Accordingly joint committee of RD JRO of MOEF & CC and SE of 

GRMB, who inspected the project site 28.06.2023, submitted their report to the 
Hon ble NGT stating that only decommissioning/ demobilization/ de 

shuttering works of the project were going on to halt the construction activity. 
[Annexure -5 

Hon'ble NGT based on the report of the joint committee passed interim 
orders dated 12.07.2023, opined that �Even presuming that it requires further 
deshuttering work etc, they should seek permission from this Tribunal" and it 
wanted a report from MoEF&CC and GRMB. 

Accordingly RD of IRO who is also member of the joint committee, once 
again inspected the project site on 09.08.2023 and reported that 

decommissioning/demobilization/ deshuttering works are very much necessary 
to prevent damage to the properties of the people of the nearby villages. 

It is further informed that the project proponent has not hidden any 
information pertaining to construction of the barrage. The site was also visited 
by the member, GRMB on 20.03.2023, recently by the Member Secretary, 
GRMB on 13.09.2023 and other officials from time to time. 

It is to inform that, as seen from the ToR, the project proponent has 

fulfilled the conditions put forth in the ToR and there is no mention on work 
progress in the ToR. Further, the project proponent has informed that he 
neither completed the barrage nor impounded water in it as on today and the 
river is in free flow condition. As such the project proponent is under the 
impression that there is no violation. 

In view of the above facts, circumstances explained, it is requested to 

consider the above clarification presuming that it requires further 
decommissioning/demobilization/ deshuttering work etc. 

For any further clarifications in the matter, it is reguested that a meeting 
with the IA. Division of MoEF&CC may kindly be arranged at a convenient 
date. 

Yours's faithfully, 

Special Chief Slcretary, 
Irrigation & CAD Department, 

Govt. of Telangana. 
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MINUTES OF THE 28
TH

 MEETING OF THE EXPERT APPRAISAL COMMITTEE 

FOR RIVER VALLEY AND HYDROELECTRIC PROJECTS HELD ON 31
ST

 MAY, 

2022 FROM 10:30 AM – 1:30 PM THROUGH VIDEO CONFERENCE. 

 

The 28
th

 meeting of the re-constituted EAC for River Valley & Hydroelectric Projects 

organized by the Ministry of Environment, Forest and Climate Change, Indira Paryavaran 

Bhawan, Jor Bagh Road, New Delhi, was held on 31
st
 May, 2022 through video conference, 

under the Chairmanship of Dr. K. Gopakumar. The list of Members present in the meeting is at 

Annexure. 

 

Agenda No. 28.1  

Confirmation of the minutes of 27
th

 EAC meeting 

The minutes of the 27
th

 EAC (River Valley Hydroelectric Project) meeting held on 9
th

 May, 

2022 were confirmed. 

Agenda No. 28.2: 

Channaka-Korata (Rudha) barrage on Penganga River-Interstate Irrigation Project 

(6677.00 Ha CCA), District Adilabad, Telangana by M/s Irrigation & CAD Department, 

Government of Telangana - Reconsideration of Environmental Clearance – reg. 

 

[Proposal No. IA/TG/RIV/55126/2016; F. No. J-12011/17/2016-IA.I(R)] 

 

28.2.1: The proposal is for grant of Environmental Clearance (EC) to Channaka-Korata 

(Rudha) barrage on Penganga River-Interstate Irrigation Project (6677.00 Ha CCA), District 

Adilabad, Telangana by M/s Irrigation & CAD Department, Government of Telangana. 

 

The proposal was earlier considered by the EAC (River Valley & Hydro-electric) in its 24
th

 and 

27
th

 meetings held on 27.05.2019 and 23.09.2019, respectively. The EAC in its 27
th

 meeting 

recommended the proposal for grant of Environmental clearance subject to submission of Stage I 

Forest Clearance. 

 

28.2.2 PP vide letter dated 29.02.2022 submitted following in response to the additional details 

sought by the EAC in its 27
th

 meeting held on 23.09.2019: 

 

Sr.No. Additional Detail Sought Reply to ADS 

1. From .kml file, it has been found 

that some forestland is involved in 

the state of Maharashtra. 

Therefore, Stage I Forest 

Clearance shall be submitted to 

the Ministry before the issuance 

 The above referred Stage I Forest Clearance 

(FC) for the forest land is in respect of 

proposed pressure mains for Lift Irrigation 

Scheme is in the State of Maharashtra. 

 

 The Superintending Engineer, Penganga 
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Agenda No. 28.3: 

 

Sitamma Sagar Multi-Purpose Project (SSMPP) (320 MW) in an area of 1394.29 ha located 

at Village Ammagaripalli, Tehsil Aswapuram, District Bhadradri Kothagudem (Telangana) 

by M/s Irrigation and CAD department, Kothagudem, Government of Telangana- 

Reconsideration of Terms of Reference (TOR) - reg. 

  

[Proposal No. IA/TG/RIV/251367/2022; F. No. J-12011/03/2022-IA.I (R)] 

 

28.3.1: The proposal is for grant of Terms of Reference (TOR) to Sitamma Sagar Multi-

Purpose Project (SSMPP) (320 MW) in an area of 1394.29 ha located at Village Ammagaripalli, 

Tehsil Aswapuram, District Bhadradri Kothagudem (Telangana) by M/s Irrigation and CAD 

department, Kothagudem, Government of Telangana.  

 

28.3.2 The proposal was earlier considered by reconstituted EAC in its 23
rd

 EAC meeting held on 

28
th

 January, 2022 and the proposal was deferred seeking additional information from Project 

Proponent (PP) on following points: 

 

i. Clarify that proposal is fresh or amendment/modification of granted EC on 07.01.2019 for 

Sita Rama Lift irrigation water project. 

ii. Certificate form chief wild warden stating that no wild life sanctuary/ National park is 

situated within 10km radius of the proposed project and no Wild Life corridor is falling in 

submergence area. 

iii. A Comparative chart shall be prepared of earlier EC for Sita Rama Lift irrigation water 

project and present proposal for power generation & irrigation need to be submitted. 

iv. Tentative estimation of muck generation with their disposal sites along with protection 

measures need to be submitted. 

v. PP need to submit that how much the power will be required to lift the water in all schemes 

(previous proposal and present proposal) water lift for irrigation and Power Generation. 

vi. Factual status report of the project from regional office, MoEF&CC need to be submitted. 

vii. An undertaking shall be submitted by the PP on stamp paper that no components and 

construction under the present proposal has not been started.  

viii. Breakup of total land area, with its submergence area and its possession status need to 

submitted. 

ix. Necessary permission from DAE need to be submitted. 

x. Alternative of sites selection and justification of selecting location of Barrage to be 

mentioned. Sedimentation status of proposed two barrage needs to be asses /Ground water 

depth in project vicinity area to be collected. 

 

28.3.3 PP submitted Point-wise replies by the vide letter dated 7
th

 May, 2022 in response to 

additional details sought (ADS) by EAC in its 23rd meeting are as follows: 

 

Query 1  
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Clarify that proposal is fresh or amendment/modification of granted EC on 07.01.2019 for 

Sita Rama Lift irrigation water project. 

 

Reply:  

The earlier granted EC on 07.01.2019 was for Sita Rama Lift Irrigation Project which envisages 

construction of Head regulator on Upstream of Dummugudem Anicut to draw water from 

Godavari River through an approach canal with CBL at El +45m. to a quantum of water 65.25 

TMC with a discharge at head is 9000 cusecs for an ayacut of 6.74 lakh acres (2.73 Lakh Ha.). 

 

The proposed Sitamma Sagar Multi-Purpose Project is located just 200 m downstream of the 

existing Dummugudem anicut and the offtake of the ongoing Sita Rama Lift Irrigation Project 

located just 400 m upstream of the existing Dummugudem Anicut. The storage capacity of the 

barrage is 36.57 TMC with ponding level of El +63.000 m and thus enabling generation of Hydel 

Power of 320MW. 

 

Due to construction of Sitamma Sagar Project Barrage the existing old Dummugudem Anicut will 

get submerged in the water and storage water will be utilized for the ongoing Sita Rama Lift 

Irrigation Project ayacut through existing approach canal situated upstream of the existing anicut. 

From this assured storage water the existing Heavy Water Plant will get water without 

interruption and existing Mission Bhagiradha drinking water supply schemes which serves entire 

Bhadradri Kothgudem district will get sufficient water in summer season also. The entire project 

head works are within the radius of 2 km only. 

 

Hence the proposal is an amendment / modification to the EC given to the Sita Rama Lift 

Irrigation Project vide MoEF&CC Lr.No. No.J- 12011/16/2017-IA-I(R), Dt:07.01.2019. 

 

Query 2  

Certificate form chief wild warden stating that no wild life sanctuary/ National park is 

situated within 10km radius of the proposed project and no Wild Life corridor is falling in 

submergence area. 

 

Reply: All the components of the project are outside the Eco Sensitive Zone Boundary of 

Kinnerasani Wild life sanctuary and it’s Eco-sensitive Zone, which is the nearest protected area. 

The Chief Wild Warden has issued No Objection Certificate (NOC) vide its letter dated 

08.04.2022. 

 

Query 3  

A Comparative chart shall be prepared of earlier EC for Sita Rama Lift irrigation water 

project and present proposal for power generation & irrigation need to be submitted. 

 

Reply:  
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The earlier granted EC on 07.01.2019 was for 

Sita Rama Lift Irrigation Project which 

envisages construction of Head regulator at 

Dummugudem Anicut and to draw water from 

Godavari River through an approach canal with 

CBL at El +45.000m. 

Sitamma Sagar Multi-Purpose Project is 

a amendment / modification which 

envisages the construction of Barrage 

across the Godavari River at 200m 

Downstream of Existing Dummugudem 

Anicut. 

Quantum of water 65.25 TMC with discharge 

at head is 9000 cusecs to an ayacut of 6.74 lakh 

acres (2.73 Lakh Ha) 

Quantum of water proposed to store is 

36.57 TMC with ponding elevation 

+63.000m 

The main components of the project are 

 

i. Construction of Head regulator on the 

upstream of existing Dummugudem 

Anicut. 

ii. Construction of Lined gravity canals for a 

length of 243.20 KM. 

iii. Construction of four pump houses and 

Delivery systems 

iv. Laying of  Pumping mains and 

v. Construction of CM & CD works across 

Main Canal. 

The main components of the project are 

 

 

i. Construction of barrage 

ii. Construction of Hydel power station 

generate Hydel power of 320 MW. 

iii. Supply of water to Sita Rama Lift 

Irrigation Project on needy base i.e., 

in draught situation in ayacut area 

and Nagarjuna Sagar Project ayacut. 

 

Query 4  

Tentative estimation of muck generation with their disposal sites along with protection 

measures need to be submitted. 

 

Reply: It is estimated that about 11.20 Lakh cum of muck will be generated during construction 

of the Barrage and Power House. Further, based on the suitability and properties of the soil, it will 

be reused for formation of afflux bunds on either side all along the Godavari River in the project 

site and the boulders will be reused for slope protection as revetment to the Afflux bunds and also 

as coarse aggregate in concrete. It is estimated that about 9-10 Lakh Cum of soil, Rock can be 

reused. The rest is proposed to stack on Right side of the existing SRLIP Canal bank at an 

elevation of +61.500 m. 

 

Query 5  

PP need to submit that how much the power will be required to lift the water in all schemes 

(previous proposal and present proposal) water lift for irrigation and Power Generation. 

 

Reply: There are 04 no.s of pump houses on the previous proposal of SRLIP for which EC was 

granted and total power requirement is 693.740 MW to lift the water from Canal for irrigation and 

the details of the pump houses are as below: 

 

 

Sl 

No 

 

Description of 

Pump House 

Each Pump 

Discharge in 

Cumecs 

 

Power Requirement in 

MW 

 

Head in Mts 
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1 

Pump House – 1 

@Km.10.500 

(B.G Kothuru, 

Aswapuram (M)) 

 

45.00 

 

6 No.s x 25 = 150 

 

+43.300 to +67.150 

(23.85M) 

 

2 

Pump House – 2 

@Km.45.075 

(V.K Ramavaram, 

Mulakalapally (M)) 

 

42.48 

 

6 No.s x 40 = 240 

 

+62.200 to +110.000 

(47.80M) 

 

3 

Pump House – 3 

@Km. 57.075 

(Kamalapuram, 

Mulakalapally (M)) 

42.00  

5 No.s x 40 + 

2 No.s x 30 = 260 

+107.200 to +110.000 

(52.580M) 

 

20.00 

+107.200 to 200.00 

(74.00M) 

 

 

4 

Pump House – 4 

@km. 43.225 on 

Sathupally trunk 

Canal at 

Dibbagudem(V0, 

Dammapeta (M) 

6.08  

 

3 No.s x 10.5 + 

2 No.s x 6.1 = 43.70 

+192.000 to +266.000 

(74.00M) 

 

5.60 

 

+192.000 to +225.000 

(33.00M) 

Total Power Requirement 693.70 MW  

 

Whereas for the present proposal of Sitamma Sagar Multi-Purpose Project, no power is required 

for Power generation. 

 

Query 6  

Factual status report of the project from regional office, MoEF&CC need to be submitted. 

 

Reply:  

It was submitted that IRO, Hyderabad has monitored the project site on 24.02.2022 and 

monitoring report was submitted on 04.05.2022. 

 

 

Query 7  

An undertaking shall be submitted by the PP on stamp paper that no components and 

construction under the present proposal has not been started.  

 

Reply: 

An undertaking signed by Chief Engineer on 24.02.2022 was submitted on Non-Judicial Stamp 

stating that no components and construction of present proposal of Sitamma Sagar Multi Purpose 

Project which envisages Construction of Barrage with radial gates, hoisting arrangements 

including formation of guide bunds on either side of barrage with protection arrangements across 

Godavari river, downstream of existing Dummugudem anicut near Ammagaripalli (V). 

Aswapuram (M). Bhadradr Kothagudem District' is not yet started except geological 
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investigations like drilling of boreholes for foundation designs and formation of approach road to 

conduct the geological investigation is in progress. 

 

Query 8  

Breakup of total land area, with its submergence area and its possession status need to 

submitted. 

 

Reply: 

Protection Bunds are proposed on either side of River Godavari in order to restrict the 

submergence with in river boundary. An extent of 133.52 Sq.KM will be under submergence in 

river banks at FRL Condition in river on upstream of the proposed barrage. An extent of 3121.35 

acres of Non-Forest land is to be acquired in which 1858.24 acres patta land, 1263.11 acres 

Government land in addition an extent of 316.30 acres forest land is to be diverted for the purpose 

of formation of Protection Bunds. Complete extent of Non-Forest land i.e., 3121.35 acres is 

acquired as on date. The DGPS co-ordinates of the Forest area were submitted PCCF, Hyderabad, 

Government of Telangana for verification & authentication vide Chief Engineer, Irrigation, 

Kothagudem Lr.No.CE(I)/ KTGM/DCE/DEE1/AE/DGPS/SSMPP/29M date 11.01.2022. In turn, 

PCCF, Hyderabad, Government of Telangana vide Lr.No.Rc.No.686/2022/FCA.4, 

Dt:03.03.2022 has instructed the conservator of Forest, the District Forest Officer, Bhadradri 

Kothagudem to verify absolute locations of Forest lands proposed for diversification with respect 

to Gazette notification. In respect of Compensatory Afforestation lands, the lands were identified 

by the District Collector, Bhadradri Kothagudem district and the DGPS survey is under progress 

and after completion, the proposals will be submitted to PCCF for authentication. 

 

Query 9 Necessary permission from DAE need to be submitted. 

 

Reply:  

A letter was addressed to the General Manager, Heavy Water Plant, Manuguru requesting for No 

Objection Certificate from Chief Engineer, Irrigation, Kothagudem (Project Proponent) vide Lr. 

No. CE/ Irrigation/ KTDM/ DCE/ DEE(T)/ SSMPP/ 159/ M Dt: 28.02.2022. A joint meeting was 

also conducted with Heavy Water Plant, Manuguru authorities and the copy of the same is here 

with enclosed below. The Irrigation & CAD Department has agreed to take necessary steps to 

ensure the safety of the plant and the same was accepted by the Heavy Water Plant Authorities. 

Necessary permission will be obtained and submitted in due course. 

 

Query 10  

Alternative of sites selection and justification of selecting location of Barrage to be 

mentioned. Sedimentation status of proposed two barrage needs to be asses /Ground water 

depth in project vicinity area to be collected. 

 

Reply:  

No other alternative sites were proposed. This location was selected because of the following 

reasons. 
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1. This Proposed site is ideal location for construction of barrage and its storage capacity and 

further supply the water to ongoing Sita Rama Lift Irrigation Scheme which is just upstream i.e, 

600 m of the proposed Sitamma Sagar Project barrage. 

2. The foundation is met with rock (out cropped) which is economical for construction of 

barrage as per the report on Geological and Geotechnical investigations by the investigation team 

from the National Institute of Technology (NIT), Warangal vide their report no. 

NITW/CIVIL/GTED/SSMPP-4034/2021, Dt:17.03.2021 and inspection note of the Director, 

Engineering Geology Division, Geological Survey of India, Hyderabad, Dt:26.03.2021. 

3. This location is suitable to supply the water to existing Heavy Water Plant and existing 

Mission Bhagiratha drinking water supply scheme. 

 

28.3.4 The EAC during deliberations noted the following: 

 

The EAC in the present meeting (28
th

 meeting) deliberated on the information submitted (Form 1, 

PFR, etc.) and noted that the instant proposal for grant of terms of Terms of Reference (ToR) to 

Sitamma Sagar Multi-Purpose Project (SSMPP) (320 MW) in an area of 1394.29 ha located at 

Village Ammagaripalli, Tehsil Aswapuram, District Bhadradri Kothagudem (Telangana) by M/s 

Irrigation and CAD department, Kothagudem, Government of Telangana. 

 

It was noted that PP has requested for amending the Existing EC, but EAC was of the view that 

since 320 MW electricity generation component would be added in the existing project, detailed 

assessment of possible environmental and social concerns is required. 

 

The IRO, Hyderabad has monitored the site on 24.02.2022 and observed the following: 

 

i. The proposed Sitamma Sagar Multi-Purpose (SSMPP) barrage is located D/S of the 

approach channel of Sita Rama Lift Irrigation canal Approach road for the proposed 

project has been made. Excavation works are observed at site. 

 

ii. Construction of canal works for Sita Rama Lift Irrigation project is in process. 

 

iii. There is existence of Dummugudem Anicut across the Godavari river which is situated 

200mts U/S of the proposed SSMPP barrage. 

 

iv. There is existence of Heavy water plant at the distance of 2-2.5km from the project site. 

 

v. The project proponent is submitted that the proposed construction of a barrage is the 

expansion of the Sita Rama Lift Irrigation Project. 

 

28.3.5 The EAC after detailed deliberation on the information submitted and as presented during 

the meeting recommended for grant of Standard ToR to Sitamma Sagar Multi-Purpose Project 

(SSMPP) (320 MW & CCA 2.73 Lakh Ha) in an area of 3122.38 Acres located at Village 

Ammagaripalli, Tehsil Aswapuram, District Bhadradri Kothagudem (Telangana) by M/s 

Irrigation and CAD department, Kothagudem, Government of Telangana, under the provisions of 

EIA Notification, 2006 and as amended along with the following additional/specific ToR: 
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(A) Environmental Management and Biodiversity Conservation 

 

i The project involves diversion of 130.71 ha of forestland. Forest clearance shall be 

obtained as per the prevailing norms of Forest (Conservation) Act, 1980. Application to 

obtain prior approval of Central Government under the Forest (Conservation) Act, 1980, 

for diversion of forestland required, should be submitted as soon as the actual extent of 

forestland required for the project is known, and in any case, within six months of issuance 

of this letter. 

 

ii Environmental Cost Benefit Analysis shall be done in terms of loss of Forest ecosystem due 

to diversion of Forest land/loss of biodiversity, water availability, water uses for generation 

of hydro power and Ecological flows in the Godavari River. 

 

iii Impact of developmental activity/project on the wildlife habitat and wildlife corridors, if any 

along with mitigation measures within study area shall be studied. 

 

iv The longitudinal connectivity/Free flowing sketch be provided in the EIA/EMP report. 

 

v Environmental matrix during construction and operational phase needs to be submitted. 

Matrix formulated on the basis of detailed study and field survey of flora and Fauna 

methodology used shall be mentioned in the EIA report.  

 

vi Endemic plant and animal species found in the area concerned shall be provided instead 

listing entire endemic species found in the State. 

 

vii Details of Flora and Fauna reported in submergence area, Nos. of tree along with their 

density and nomenclature required to be cut for barrage creation and other project 

component. 

 

viii Fisheries Management Plan shall be prepared along with other Environmental Safety 

Measures for small stream/Nallah, Thandava Reservoir and Thandava River shall be 

incorporated in the EIA/EMP report. 

 

 (B) Socio-economic Study 

 

ix All the tasks including conducting public hearing shall be done as per the provisions of 

EIA Notification, 2006 and as amended from time to time. Public hearing issues raised 

and compliance of the same shall be incorporated in the EIA/EMP report in the relevant 

chapter. Statement on the commitments (activity-wise) made during public hearing to 

facilitate the discussion on the CER in compliance of the Ministry’s OM F.No.22-65/2017- 

IA.III dated 30
th

 September, 2020 shall be submitted. 
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x Tentative no. of project affected families displaced due to acquiring of private land shall 

be identified and accordingly appropriate Rehabilitation & Resettlement plan shall be 

prepared. 

 

xi Land acquired for the project shall be suitably compensated in accordance with the law of 

the land with the prevailing guidelines. Private land shall be acquired as per provisions of 

Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and 

Resettlement Act, 2013. 

(C) Muck Management 

 

xii Details of quantity of muck generation component wise, types of muck (Excavation in 

tunnels, pressure shaft and powerhouse etc) and disposal site/ transportation to be 

provided. 

 

xiii Details of muck management such as dumping sites and its locations, transportation plan 

along with monitoring mechanism for muck transportation, detailing the road map of 

project construction site/ indicating the distances from HFL, river, project construction 

site along with types of road etc. 

 

xiv Details of water sprinkling arrangements for arresting the fugitive / dust, emission from 

transportation and other project activities in project construction area. 

 

xv Safety measures for avoiding spill over muck into the riverbed/streams and its flow into the 

river during the high discharge/ flood or monsoon period. Prepare plan for stabilization of 

muck disposal sites using biological and engineering measures to ensure that muck does 

not roll down the slopes and shall be disposed safely and that it does not pollute the 

natural streams and water bodies in surrounding area. 

 

xvi Restoration plan for construction area including dumping site of excavated materials by 

levelling, filling up of burrow pits, landscaping etc. 

(D) Disaster Management 

 

xvii CAT plan, Dam break analysis, Disaster Management Plan and Fisheries Management 

Plan be prepared along with other EMPs and incorporated in the EIA/EMP report. 

 

xviii Impact of Project activities (specially blasting and drilling) on the aquatic and terrestrial 

ecosystem, within study area to be studied and be incorporated in EIA/EMP report. 

 

xix Pre-DPR Chapters viz., Hydrology, Layout Map and Power Potential Studies duly 

approved by CWC /CEA shall be submitted. 

(E) Miscellaneous 
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xx Both capital and recurring expenditure under EMP shall be submitted. 

 

xxi DPR of the project power generation capacity of 320MW duly approved by the CWC and 

CEA be submitted. 

 

xxii The PP should submit the photograph of monitoring stations & sampling locations. The 

photograph should bear the date, time, latitude & longitude of the monitoring 

station/sampling location. In addition to this PP should submit the original test reports and 

certificates of the labs which will analyze the samples 

 

xxiii Necessary clearance from DAE shall be obtained. 

 

Agenda No. 28.4:  

 

Idukki Hydro Electric Project (800 MW) in an area of 127 ha at Village -Arakulam, Tehsil 

Thodupuzha, District Idukki, Kerala by M/s Kerala State Electricity Board Limited– Terms 

of Reference (TOR) – reg. 

 

[Proposal No. IA/KL/RIV/262627/2022; F. No. J-12011/06/2022-IA.I (R)] 

 

28.4.1: The proposal is for grant of Terms of Reference (TOR) to Idukki Hydro Electric Project 

(800 MW) in an area of 127 ha at Village -Arakulam, Tehsil Thodupuzha, District Idukki, Kerala 

by M/s Kerala State Electricity Board Limited. 

 

28.4.2 The details of the project submitted by project proponent and ascertained from the 

document submitted are mentioned below: 

 

i. Idukki Hydro Electric Project (780 MW) is located on Periyar River and the source of water 

for this scheme is water stored in existing Idukki reservoir The proposed project will 

generate 800 MW of power by utilizing net design head of 654.57m. 

 

ii. The proposed Idukki Extension Project is located at Moolamattom of Idukki district of 

Kerala. The project falls in the Lat. N 9° 49’ 42” and Long. E 76° 48’ 12”. It is located 20 

KM towards south from District headquarters. The Power house is located at 550m away 

from the existing Idukki Hydro Electric Project. 

 

iii. The Idukki Hydroelectric Project is the biggest Hydroelectric Project on Periyar River Basin 

in Kerala. It comprises of three dams, namely Idukki, Cheruthony and Kulamavu with 

interconnecting reservoirs. The 169m high Idukki dam is the first arch dam in India and other 

two dams of Idukki reservoir system are concrete gravity dams. The water is drawn from 

Kulamavu Reservoir through the power intake of the existing HE project. 
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ANNEXURE 

ATTENDANCE LIST 

 

 

Sr. 

No. 

Name & Address Role Attendance 

1.  Dr. K. Gopakumar Chairman P 

2.  Dr. N. Lakshman Member P 

3.  Dr. Uday Kumar R.Y. Member P 

4.  Dr. N. Lakshman Member P 

5.  Dr. A. K. Malhotra Member P 

6.  Shri Sharvan Kumar  Representative of CEA 

 

P 

7.  Dr. A. K. Sahoo Representative of CIFRI P 

8.  Dr. M. K. Sinha Representative of CWC P 

9.  Shri Yogendra Pal Singh Member Secretary P 

10.  Dr. Saurabh Upadhyay  Scientist C, MoEF&CC P 
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भारत सरकार
जल शक्ति मंत्रालय
जल संसाधन नदी विकास एवं गंगा संरक्षण विभाग
कें द्रीय जल आयोग
परियोजना मूल्यांकन (दक्षिण) निदेशालय

Government of India
Ministry of Jal Shakti

Department of Water Resources, RD&GR
Central Water Commission

Project Appraisal (South) Directorate

विषय:           गोदावरी नदी पर सीता रामा लिफ्ट योजना की विस्तृत परियोजना रिपोर्ट-    तेलंगाना के संबंध में।/ Detailed 
Project Report of Sita Rama Lift Scheme on Godavari River- Telangana-regarding.
 
Reference : GoTS, I & CAD Department letter dated 20.10.2022
            
 

Detailed Project Report of Sita Rama Lift Scheme of Govt of Telangana (GoTS) has
been submitted to CWC for techno-economic appraisal on 21.09.2022.

In a recent communication under reference, Project Authorities  have mentioned that
“Sitamma Sagar Multi-Purpose Project  (SSMPP) is proposed on Godavari  River 200 m
downstream of existing Dummugudem Anicut. SSMPP is inclusive of Power, Navigation,
Fisheries  and  Tourism  and  there  is  no  irrigation  component in  the  Sitamma  Sagar
Multipurpose project”.

It is submitted that Sitamma Sagar Multipurpose project was discussed in the 23rd

meeting of Expect Appraisal  Committee (EAC)   for river valley  and hydroelectric  projects
held on 28.01.2022. Certain clarifications were sought from project authorities and SSMPP
was again discussed in the 28th meeting of EAC held on 31.05.2022.  As per the Minutes of
the 28th meeting, MoEF & CC has concluded  :

• “due to construction of Sitamma Sagar project barrage, the existing old
Dummugudem Anicut will get submerged in the water and storage water
will  be utilised for  the ongoing Sita Rama Lift  Irrigation Project  ayacut
through existing approach canal situated upstream of the existing anicut.” 

• “the proposal is  an amendment/modification to the EC given to the
Sita  Rama  Lift  Irrigation  project vide  MoEF  &  CC  letter  dated
07.01.2019.” 

• EAC  after  detailed  deliberation  on  the  information  submitted  and  as
presented during the meeting recommended the grant of Standard ToR
to Sitamma Sagar Multi-Purpose Project ( 320 MW & CCA 2.73 Lakh Ha). 
 

In light of the above, it is understood that clarification submitted by GoTS to CWC
vide letter dated 20.10.2022 is factually incorrect.

Thus,  CWC is of the view that a consolidated DPR of Sita Rama Lift  Scheme and
Sitamma  Sagar  Multipurpose  Project  (SSMPP)  may  be  prepared  and   submitted  at  the
earliest. Till the consolidated DPR is submitted, DPR of Sita Rama LIS  shall be  treated as
returned  and not under appraisal in CWC.

 
भवदीय

 
 

File No.T-28042/1/2021-PA(S) DTE
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एन. मुखर्जी

प.मू.(द.) निदेशालय
निदेशक

Engineer in Chief, Irrigation & CAD Dept,Govt of Telangana

Copy for kind information to:

1. PPS to Member, WP&P, CWC 

2. Chairman, GRMB, Hyderabad 

3. Joint Secretary (RD & PP), DoWR, RD & GR 

4. Chief Engineer, IMO, CWC, New Delhi 

5. Shri Yogendra Pal Singh, Member Secretary, EAC w.r.t. Minutes Issued by MoEF & 
CC (email: yogendra78@nic.in) 

6. Director, ISM-1 Dte/Director, IP(S) Dte./Director, Hydrology(S) Dte., CWC, New 
Delhi 

 

 

सप्तम तल(दक्षिण), सेवा भवन
राम कृ ष्ण पुरम, नई दिल्ली -110066
दूरभाष: 011-29583418,
ई मेल: pasdte-cwc@gov.in
Sजल संरक्षण-सुरक्षित भविष्य S

 

7th Floor(South), SewaBhawan,
R.K. Puram, New Delhi-110066

Tel: 011-29583418,
E-mail: pasdte-cwc@gov.in

SConserve Water- Save LifeS
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SITE INSPECTION REPORT IN THE MATTER OF HON'BLE

NATIONAL GREEN TRIBUNAL ORDER OF ORIGINAL

APPLICATION NO.27 OF 2023 (SZ) AND I.A. NO.s2 OF 2023 (SZ)

DATED 23RD MAY 2023.

Shri Tellam Naresh resident of Seetha Nagaram Village

Dummagudem (applicant) has filed a case in the Hon'ble National Green

Tribunal vide Original Application No. 27 of 2023 (SZ) and I. A No. 52 of

2023 (SZ) stating that the project proponent (Irrigation and CAD

Department), Government of Telangana has started construction of

Sitamma Sagar Multi-Purpose Project (SSMPP) without obtaining prior

forest, environmental and inter-state clearances, without conducting public

hearing, without completion of EIA study. In this background, Hon'ble

National Green Tribunal vide Order dated ...24.03.2023 has directed the

Project Proponent to stop the project forthwith, as they do not have valid

Environmental Clearance (EC). Further viewed that " ...Even, oh

26.04.2023, it was stated that the EC has been appliedfor, but they are yet

to get the same. So, this Tribunal had specffically directed them not to

proceed with any work without obtaining EC."

2. In this background, Hon'ble National Green Tribunal vide its Order

dated 23'd May 2023 has given the following directions:

"As there ,s still violation despite the restrained order oJ' this

Tribunal, we want to know the actual status of the same. As the Integrated

Regional Office, MoEF&CC is situated at Hyderabad, let (i) the Regional

Director - Integrated Regional Office, MoEtr&CC, Hyderabad and (ii) the

Senior Engineer not less than the rank of Superintending Engineer of the

s-ru^r*+'+J
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Respondent lt{o.4 viz., Godavari River Management Board cause an

inspection to the site and file a detailed report as to the construction made

by them after the interim order passed by this Tribunal.

Let the applicant and the project proponent be put on notice before

causing inspection."

3. Accordingly, Shri Tarun Kathula, Director/Scientist 'F', Integrated

Regional Office (now renamed as Sub Office), MoEFCC, Hyderabad and

Shri K. Prasad, Superintendent Engineer, Godavari River Management

Board, Hyderabad has been nominated for causing site inspection and to

file a detailed report as to the construction made by the project proponent

after the interim order passed by the Hon'ble Tribunal (dated 24.03.2023).

4. As per the direction of Hon'ble Tribunal, the applicant Shri Tellam

Naresh and the Project Proponent were givep notice vide letter dated 15th

June 2023 informing about the field inspection date scheduled on 28'h June

2023 and requested them to be present at the project site during the field

inspection. The copy of the inspection notice is at Annexure - I. The site

inspection was caused on 28'1'June 2023, wherein Shri Tellam Naresh and

Project Proponent represented by Shri A. Srinivas Reddy, Chief Engineer,

Irrigation, Kothagudem, Telangana participated the site inspection.

5. The said SSMPP involves construction of barrage with radial gates,

hoisting alrangements including formation of guide bunds on either side of

barrage with protection arrangements across Godavari River, downstream

of existing Anicut near Ammagaripalli Village,

Aswapuram Mandal, Bhadradri Kothagudem District. This is pertinent to

GN.,=a
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inform that Dummugudem Anicut was build by Sir Arthur Cotton 150

years back.

6. The observations of the two-member committee during site

inspection held on 28th June 2023 are as below:

I Shri Tellam Naresh welcomed commissioning of SSMPP, however

viewed that higher compensation amount should be allotted for the

lands losers due to project and may provide jobs to the local people.

In this context, the Project Proponent informed that the same issues

were captured in the public hearing held on l4'h June 2023.

Public hearing for Sitamma Sagar Multi-Purpose Project (SSMPP)

was conducted on l4'h June 2023 and the Environment Public

Hearing Report was submitted to the Director (IA), MoEFCC, New

Delhi on 28th June 2023, which was handed over during inspection.

The copy of the letter is at Annexure II.

Upon examination of TOR (terms of reference) issued by Director

(IA), MoEFCC vide letter No. J- 1201110312022-lA.I (R) dated 29th

June 2022, it is understood that SSMPP is not an expansion project

of Sita Rama Lift Irrigation Project (SRLIP), as Expert Appraisal

Committee (EAC) for River Vally and Hydroelectric Projects in its

23'd and 28tl'meeting held on 28'h January 2022 and 3l't May 2022

has considered SSMPP as an independent new project. If EAC

would have considered the SSMPP as an expansion project of

SRLIP, it would have mandated in the TOR for obtaining Certified

Compliance Report of Regional Officer as per MoEFCC letter No. J-

110131612010-1A. II (Part) dated 7tr' September 2017 (Annexure

11
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III) and MoEFCC OM No. IA3-2211012022-IA.III lE 1772581 dated

8'h June 2023 (Annexure IV).

The project proponent is in the process of obtaining Stage I forest

clearance as well as environmental clearance for SSMPP. Further,

PP informed that they are also in the process of obtaining no

objection certificate from the Heavy Water Plant, Aswapuram.

Upon examination of Placement Registers, which are mandatory

records maintained at the various critical entry points of construction

site for entering day to day progress of work, it is observed that the

project proponent has not entered any work details after the Hon'ble

Tribunal Order dated 24th March 2023. The copies of the placement

registers obtained from the field supervisors which are duly certified

by quality control team whenever inspected are at Annexure V

(only first and last page of books). However, it is pertinent to inform

that decommissioning/demobilrzatton/deshuttering work has not

entered in the placement registers.

Upon examination of the photographs (Annexure VI) provided by

applicant (Shri. Tellam Naresh) dated 7'h to 1Oth April2023 and 7'h to

30'h May 2023 (no photographs of March are provided), the major

construction structures seen are the horizontal cement bars or girders

lying on the ground (some are tilted) which are supposed to be laid

on the top of the vertical pillars after curing/watering for road bridge

purpose.

In the applicant's photographic evidence one can witness vehicles of

concrete/cement mixing trucks used for construction activity are

captured. However, PP informed that the cement works are done for

closing/demobilizing works such as leveling the upper crust of the
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vertical pillars/bays to make it monolithic structure before removing

the iron shields. PP further informed that if closure works are not

done, it may lead to structural instability and erosion of existing

structures due to monsoon and floods.

Upon examination of the photographs (Annexure VII) provided by

the project proponent (Irrigation Department), dated before 23'd

March 2023, the cement horizontal bars or girders are lying on the

ground which are supposed to be laid on the top of the vertical

pillars or bays after curing/watering for road bridge purpose.

Further, applicant (Shri Tellam Naresh) provided photograph dated

30'h May 2023 (Annexure Vl-last page), showing project proponent

doing construction works at night also, to which the project

proponent stated that the construction work has been completely

stopped after the Hon'ble Tribunal Order dated 24th March2023 and

only decommissioning /demobilizationldeshuttering work such as

removing of the iron plates/shields dangling the vertical pillars or

bays and placement of horizontal cement bars or precast girders

designed for road bridge above the vertical pillars or bays are carried

out.

PP further informed that if
decommission/demobilization/deshuttering is not done, the iron

plates/shields that were dangled to the vertical pillars or bays will get

rusted during monsoon and similarly, the horizontal cement bars or

girders lying on the river bed/ground will get destroyed or dislocated

due to heavy floods and velocity of the river Godavari during

monsoon, which may continue till October 2023.

\
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7 . From the lens of applicant, construction work is taking place as there

are concrete mixing trucks visible in the photographs. However, from the

lens of PP, the limited works are being carried out as a part of

decommission/demobilization of the project in tune with Hon'ble Tribunal

Order dated 24'h March 2023, ensuring structural stability like (i) to make

the monolithic structures intact, smooth and even; and (ii) to protect the

structural material from monsoon/floods.

8. Present status of the construction of the SSMPP as per site

inspection conducted on 28th June 2023 by the two-member committee

along with applicant and project proponent:

I No construction activity is taking place near the project site of

SSMPP on the day of inspection.

Partially or incompletely built barrage pillars with corrosive (rusted)

iron rods comprising radial gates are seen at the project site.

The last leg of decommission/demobilization/deshuttering work of
iron shield/plates dangled on the tip of one vertical pillar or bay are

being removed during the site visit, which may be seen in the

photograph at Annexure VIII.

Few horizontal cement bars or girders are laid above the vertical

pillars/bays for the purpose of road bridge.

As the updated temporal google maps are not available on Google

Earth, comparative month wise construction changes, if any could

not be assessed on field.

The photographs of the piled-up iron shield/plates that are

deshuttered or removed from the vertical pillars or bays as a part of
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decommission/demobilization/deshuttering work may be seen at

Annexure IX. 1

vii. The photographs witnessing placement of horizontal cement bars or

girders on very few vertical bars that too incompletely may be seen

at Annexure X.

viii. The field visit photographs are placed at Annexure XI.

g. In view of aforesaid, during the interim period, i.e., between 24tt'

March 2023 and on the day of inspection i.e., on 28th June 2023, rt is

observed that the pp has performed only decommissioning

/demobilrzation/deshuttering work in order to halt the construction activity

as directed by Hon'ble Tribunal.

The site inspection is submitted for kind perusal of Hon'ble National

Green Tribunal as per Order dated 23'd }y'ray 2023 '

9\*\ >)
e\1\L3\

(Shri Tarun Kathula)

Director/Scientist'F'

Sub-Office of MoEFCC

Hyderabad, Telan gana

Tarun Kathula
Director/Scientiet'F' (C)

lntegrated Regional Oflice,
Minislry of Environment Forest and Climate Change

Aranya Bhavan, Hyduabad. Telangana.S00 001.

b-h-- t'
(Shri K. Prasad)

Superintendent Engineer

Godavari River Management Board

Hyderabad, Telan gana
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l\linisrry of En"ironment, F-oresr & Climate Change 

~ctftlpd ~ ¥1Qf8Q/lnregrated Regional Office 

Aranya Bhann, JrdDoor, Saifabad, Hyderabad-500004, Telan,:an, 
_,.. -' E-mail: iro.h,·derabad-mefccw)gov.in 

F. No: ENV/IRO-HYD /MR-58-2022 

To, 
I . Principle Secretary 

Irrigation and CAD Department 
Telangana Secretariat 
Hyderabad, Telangana 
Email: enc major@yahoo.co.in 
Phone:040-23450436 

2. Shri Tellam Naresh 
S/o Nageshwarao 
Sithanagaram Village, Pamashala Post 
Dummugudem Mandalam, 
Bhadradri-Kothagudem Village 
Telangana - 507137 
Email: tellamnaresh832@gmail.com 
Mobile:6300686832 

Tel: 040- 2939005.3 

Dated: 15.06.2023 

Sub: Hon'ble NOT OA.No.27 of2023 (SZ) filed by Tellam Naresh Vs Uol and others before 
Hon'ble National Green Tribuna~ Southern Zone at Chennai - reg. 

Sir, 
With reference to the above subject, Hon'ble NOT Order dated 23rd May 2023 at 

paragraph 6 mentioned that "Let the applicant and the project proponent be put on notice before 
causing inspection". The copy of the order is enclosed herewith for kind perusal. 

2. In this regard, the undersigned along with Shri K. Prasad, Superintendent Engineer, 
GRMB, Hyderabad would be inspecting the Sitamma Sagar Multi-Purpose Project site on 28th 

June 2023. 

3. You are kindly requested to make it convenient be present at the project site during 
inspection on 28th June 2023. 

Encl: As above. 

Copy to: 

Yours faithfully, 

¥ 
(Tarun Kathula) 

Director/Scientist 'F' 
Email: tk.kathula@gov.in 

Tel: 040-29390051 

1. Shri K. Prasad, Superintendent Engineer, GRMB, 5th Floor, Jalsoudha, Errum Manzil, 
Hyderabad, Telangana - 500 082 
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No. J-11013/6/2010-1A.II (Part) 
Government of India 

Ministry of Environment, Forest and Climate Change 
(Impact Assessment Division) 

Indira Paryavaran Bhawan 
Jor Bagh Road, Aliganj 

New Delhi-110003 

Dated: 7th  September, 2017. 

CIRCULAR 

Subject: 	Environmental Clearance to the expansion projects / activities under 
the EIA Notification, 2006 - Certified Compliance Report regarding 

This is in continuation to this Ministry's Circular No.J-11011/618/2010-1A(II)(1) dated 
30/05/2012 wherein it was directed that for consideration of Environmental Clearance (EC) to all 
expansion projects activities Under the Environment Impact Assessment Notification, 2006, the 
project proponent shall submit the certified compliance report on the conditions stipulated in the 
ECs to the existing projects/activities, through the Regional Offices of the Ministry of 
Environment, Forest and Climate Change. 

2. Now it has been decided that in order to get the certified compliance report on time, the 
Member Secretary of the sectoral Expert Appraisal Committee (EAC) shall make a request to 
the concerned Regional office of the Ministry at the time of issue of ToR for the said project. 

3. Regional Offices of the Ministry are requested to submit certified compliance report 
within one month of receipt of such requests from the Member Secretary of the sectoral EAC. In 
case the inspection is not carried out within one month, the certified compliance report from the 
concerned Regional Offices of Central Pollution Control Board (CPCB) or the Member 
Secretaries of the respective State Pollution Control Boards shall also be accepted for 
deliberations by the sectoral EAC. 

4. This issues with approval of the Competent Authority. 	

40A-c\CCIC 
(Sharath Kumar Pallerla) 

Scientist 'F' 

To: 

2- All the officers of IA Division 

1 All the APCCFs of RO, MoEFCC 
	

0A- 
3. Chairperson/Member Secretaries of all the SEIAAs/SEACs 

4. Chairman of all the Expert Appraisal Committees 

5. Chairman, CPCB 

6. Chairpersons/Member Secretaries of all SPCBs/UTPCCs 
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Copy for information: 

1. PS to Hon'ble Minister for Environment, Forest and Climate Change 

2. PS to Hon'ble Minister of State for Environment, Forest and Climate Change 

3. PPS to Secretary(EF&CC) 

4. PPS to AS(AP) / AS (AKM) / AS (AKJ) 

5. PPS to JS (GB)/ JS(JT) 

6. Website, MoEF&CC 

7. Guard file 
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F. No. IA3-22/10/2022-IA.III [E 1772581 
Government of India 

Ministry of Environment, Forest and Climate Change 
(IA Division) 

Indira Paryavaran Bhawan 
Jor Bagh Road, Aliganj, 

New Delhi - 110003 

Dated: 8th June, 2022 
OFFICE MEMORANDUM 

Subject: Requirement and validity of Certified Compliance Report (CCR) issued 

by the IROs of MoEF&CC/MS of SPCBs/ ROs of CPCB - regarding. 

The MoEF&CC issued an Office Memorandum (OM) No. J-11011/618/ 2010-
1A.11(1) dated 30/05/2012 which mandates the requirement of Certified Compliance 

Report (CCR) on the conditions stipulated in the ECs to the existing projects/activities 
from the concerned Integrated Regional Offices (IR0s) of MoEF&CC for consideration of 
expansion proposals for grant of Environment Clearance under the provisions of EIA 

Notification, 2006. 

2. In order to facilitate the process of obtaining CCR, MoEF&CC issued a circular No. 
J-11013/ 6/ 2010-IAII(Part) dated 7/09/2017 stating that the concerned Member 
Secretary(MS) of EAC/SEAC shall make a request to the concerned IRO of MoEF&CC at 

the time of issuance of ToR for the developmental project. Such request shall be disposed 

of by the concerned IRO within one month. In case, if the inspection is not carried out 

within one month, the CCR obtained from concerned Regional Offices of Central Pollution 

Control Board (CPCB) or MS of respective State Pollution Control Boards shall also be 

accepted for deliberations by the EAC/SEAC. 

3. In all cases involving expansion of any project or activity, CCR is mandatorily 

required. In this regard, instances have been brought to the notice of this Ministry wherein 

the Environment Clearance application for expansion projects are being submitted by the 

project proponent with the CCR older than three years for appraisal by the EAC/SEAC. 

Further, project proponents are not submitting CCR for the expansion proposals if the 

existing unit is running on Consent To Operate (CTO) obtained from the SPCBs/ PCCs. 

4. The aforesaid matter has been examined in the Ministry and it has been decided 

that following procedure shall be adopted by the Member Secretary (MS) of EAC/SEAC 

while appraising developmental projects which involve expansion, as per the provisions 

of ETA Notification 2006. 
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A. Proposals involving expansion of existing EC 

At the time of issuance of expansion ToR, the MS of EAC/SEAC shall endorse a 
copy of the ToR to the concerned IRO of MoEF&CC. Based on the same, project 
proponent shall approach the concerned IRO of MoEF&CC to issue CCR. Such 
request shall be expeditiously considered and disposed of by the concerned IRO 
within a time frame of three months from the date of application of project 
proponent. In case, the CCR is not issued within three months, the project 
proponent shall approach concerned Regional Offices of Central Pollution Control 
Board (CPCB) or MS of respective State Pollution Control Boards (SPCB) or State 
Pollution Control Committees (SPCCs) for the same. 
The CCR issued by the concerned Authority shall explicitly state the date of 
inspection, present status of the implementation of the project along with 
compliance status to each of the condition prescribed in the EC. 

CCR issued by the concerned Authority shall be valid for a period of one year from 
the date of inspection of the project. The submission of CCR beyond older than one 
year from the date of inspection shall not be accepted by the concerned MS of 

EAC/SEAC for placing it before the EAC/SEAC for carrying out the appraisal 

process. 

iv. Monitoring report issued by concerned IROs in conformity to the above, if 

available, can also be submitted by the project proponent in place of CCR. 
v. Self-certified six monthly Compliance Report for the latest EC shall be sufficient if 

the project proponent applies for expansion within a period of six months from the 

grant of previous EC. If such application is submitted beyond the period of six 

months from the grant of EC, CCR shall be required for the latest EC. 

B. Proposals involving expansion of existing project running on the basis of Consent 

To Operate (CTO) from SPCBs/ SPCCs (without requirement of EC) 

At the time of issuance of expansion ToR, the Member secretary of EAC/SEAC 

shall endorse a copy of the ToR to the concerned MS of SPCBs/SPCCs. Based on 

the same, project proponent shall request the concerned MS of SPCBs/PCCs to 

issue CCR on the compliance status to the prescribed CTO conditions. Such request 

shall be expeditiously considered and disposed of by the concerned SPCBs/SPCCs 

within a time frame of two months from the date of request of the project 

proponent. In case, the CCR on CTO conditions is not issued within two months, 

the project proponent shall approach concerned Regional Offices of CPCB for the 

same. 

The CCR on CTO conditions shall explicitly state the date of inspection, present 

status of the implementation of the project along with compliance status to each of 

the condition prescribed in the CTO. Such CCRs shall be forwarded by the 

concerned Member Secretary of SPCBs/PCCs to the MoEF&CC/SEIAA. 
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CCR on CTO conditions issued by the concerned SPCBs/PCCs shall be valid for a 

period of one year from the date of inspection of the project. The submission of 

CCR older than one year from the date of inspection shall not be accepted by the 
concerned MS of EAC/SEAC for placing it before the EAC/SEAC for carrying out 
the appraisal process. 

iv. Self-certified Compliance Report for the latest CTO shall be sufficient if the project 
proponent applies for expansion within a period of one year from the 

grant/renewal of CTO. If such application is submitted beyond the period of one 
year from the grant/renewal of CTO, CCR shall be required for the latest CTO. 

5. This OM is issued in supersession of OM no. J-11011/618/ 2010-IA.II(I) dated 

30/05/2012 & J-11013/6/ 2010-IA.II(Part) dated 7/09/2017 and with the approval of the 

Competent Authority. 

To 

1. Chairman, Central Pollution Control Board (CPCB). 

2. Chairman of all the Expert Appraisal Committees 

3. Chairperson/Member Secretaries of all the SEIAAs/SEACs 

4. Chairpersons/Member Secretaries of all SPCBs/UTPCCs 

5. All the Officers of I.A. Division 

"Ck3sc 
(Sundar Ramanath ri) 

Scientist E 

Copy for information to: 
1. PS to Hon'ble Minister for Environment, Forest and Climate Change 

2. PS to Hon'ble MoS (EF&CC) 

3. PPS to Secretary (EF&CC) 

4. PPS to DGF&SS (EF&CC) 

5. PPS to AS(TK)/PPS to JS (SKB) 

6. Website, MoEFSzCC/Guard file 
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Annexure XI 

Photographs of SSMPP 

 

Figure 1 At the middle of SSMPP 

 

Figure 2 At downstream of SSMPP 
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Figure 3 At upstream of SSMPP 

 

 

Figure 4  Meeting with applicant Sh Tellam Naresh and PP CE Irrigation Shri A Srinivas Reddy 
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Figure 5 Radial gats of the SSMPP 
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Figure 6 At SSMPP vertical pillars or bays 
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